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IN THE CENATRL ADMI 19TRA TIVE TR1BWL 
GL1uJHTI BENCH:GUwHATI. 

CRDERS SHEET 

APPLICATICN NLJ. 	_.! j_24 

Applicant(5) 

daltit 

vocth for the Applicant:  

1oca 8 for the espondant: fl\ 

- 

f the Registry , 	 Ute 	 Qrder of the Tribunal N otes 

j28801 	*Theappiication is admitted. Call for 
theecords, 

• Pendency of this applicatir shall not 

be a bar on the-respondents to consider 

i 	•: 	
iha rpesntationoP the .  applicant. 

List on 28/9/01 for order. 
tbs •r 

do 

I Il  

' 	
Vice—Chairman 

ted mb 

28..901 	 List on 21.11.01 for filing of 

1914 Jv—
•. 	

written statrnent. 
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9 	 VicesChairrnan 
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e-Aopjt,,1 NO. 1 
 

7/Zfl$?.J GLt&P 	1,9W/4- 

O.A. 337 of 2001 	 . 

	

21.11.01 	Four weeks time is allowed to enable 

the 1 respondnts for filing of written 

statement. 

List the matter on 19 12 2001 for 

written statement and further orders. 

Vice-Chairman 

trd 

_c 
/ 	 ....... U 12Ht 	 ct* xatà )iuxbimix ft±. 

I*I 	a 	 fZ 

2*ai. xxxxkzxt*m k)* 111raa kxtyx 

- 	19.12.01 	WrItten statement has been filed. 

Let this case be 1istd for hearing on 

5. 1.02. The applicant also filed the / 

rejoinder. 

Vice.Chajrma 

lm 

	

25.1.200 	 Mr.A.Deb Roy. learned Sr.C.G.S.0 

for the respondents makes a prayer for short 

- 	 adjournment. Mr.A.Ahmed o  learned counsel for 

the aplcnt has no objection. 

prayer accepted. List the case for 

hearing on 1 • 302002. 

bb 
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J3.2002 	 Heard the learned counsel for the 

parties. Hearing concluded. Judg m ent delivered 

06,- j ' g 	 open court, kept i*separate sheets. The applica- 

tion is disposed of. No order as to costs1 

771  

° 
Vice-Chairman 
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"NTRAL ADMI NISTRATIVE; TRIBUj\j 
GUAJ-IJTI BENCH 

Original pp1jcatjon No.337 of 2001 

Date of Decjsjon.• 299 

	

—Shri 	

Pettioner(5) 

Mr A. Ahmed 

	

	

Advocate for the 
-Ver•sus Petjtjon9r(s\ 

The Unnof India and others 	

esrdent() 

Mr A. Deb Roy, Sr. C.G.S.C. 	

for th 
R€ 3pondefltt) 

	

THE HON a 	
M R JUSflC E D.N. CHOW D HU R Y, C E-C H AIR M A N 

THE HCNEL. 

ether Reporters of 
local Papers may be aliowpd to ee the judgme ? 

2 To be leferred to th Repoer or not 

/ 3. Whether their Lordships wish to see the fair 
CCpy of the J'dment 4* 	 the 	

is to be circulated to the other Benches 

Judgment delivered by Hon' ble : Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.337 of 2001 

Date of decision: This the 1st day of March 2002 

The Hon'ble Mr Justiee D.N. Chowdhury, Vice-Chairman 

Shri Ved Prakash Devrani, 
Office Assistant, 
Office of the Centre Incharge, 	 V  
Central Institute ofind1, 
Guwahati. 	 ...... A pplicant 

By Advocate Mr A. Ahmed 

- versus - 

The Union of India, represented by the 
Secretary, 
Ministry of Human Resources and Development, 
N e w DeThi. 

The Director, 
Central Institute of Hind!, 

V 	 Agra, U€tar Pradesh. 

The Centrélncharge, 
Central Institute of Hind!, 
GuwahatL 	 ....,.Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

.-........ 

0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

This is an application under Section 19 of the Administrative 

Tribunals Act, 1985 seeking for a direction for posting at the place 

of choice on completion of the tenure in the light of the Government 

Scheme. 

2. 	The applicant was first appointed as Upper Division Clerk 

in the Kendriya Hind! Sanghathan on 13.2.1984. He was prom oted to 

post of Office Assistant vide Memorandum dated 6.9.1993 and 

posted at the Guwahati Centre, where he joined on 23.2.1994. The 
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applicant after Co m pletion of his tenure sought for his posting at Delhi, 

more so in view of the health condition of his wife. It was mentioned 

that the applicant's wife was undergoing treatment in the Out 

patient department, Surgical III of All India Institute of Medical Science. 

The applicant also stated that his sons and daughters are studying 

under the Delhi University and also under the CBSE. In the interest 

of his family he was to be posted at the choice posting as per the 

policy. The applicant further places his claim for posting at Delhi 

on the basis of the policy initiated by the respondents for choice 

posting. 

	

3. 	The respondents contested the claim and submitted their 

written state m ent. In the written statement the respondents have stated 

that the applicant could not be transferred to Delhi Centre for want 

of vacancy at Delhi. In Delhi Centre there Is only one vacancy against 

which one Smt Pushpa Nangia ys working. It is also stated that spouse 

posting can only be made when both husband and wife are working 

in the same Department. 

H 	4. 	We have heard Mr A. Ahmed, learned counsel for the 

applicant and also Mr A. Deb Roy, learned Sr. C.G.S.C. Mr Ahmed 

referred to a number of corn munications sent by the Under Secretary, 

Ministry of H u m an Resources as welL as the co m m unication sent by 

the Director (L) of the Ministry of Human Resources. The learned 

counsel referring to the policy decision submitted that posting of 

husband and wife in the same station is a professed policy of the 

Government. He further submitted that the respondents are nursing 

H 

	

	under a wrong impression that the spouse posting is applicable only 

for posting within the same department. 

	

5. 	Mr A. Deb Roy countering the argument of the learned 

ounsel for the applicant sub mitted that the department is not averseu 

to post the applicant at Delhi, but since there is only one post of 

H 	Assistant in DeThi, the applicant cannot be transferred im mediately 
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for want of vacancy. The applicant can, however, be accom modated 

subject to availability of vacancy near DeThi provided the applicant 

wants any such station. Mr Deb Roy also sub mitted that the applicant 

has been insisting for posting at Delhi since long time, but for want 

of vacancy he could not be accommodated in Delhi. 

I have given my anxious consideration in the matter. The 

policy of spouse posting is equally applicable to the applicant. At least 

the 	wife of the 	applicant is 	working 	under the Delhi 	Government. 

The policy of spouse posting is not confined only to the persons in 

the same department. The case of the applicant is also governed by 

the policy decision. The applicant has worked in the North Eastern 

Region since February 1994 and he has completed about 8 years service 

in the North Eastern Region. Therefore, this is a fit case in which 

the respondents are required to consider the case of the applicant 

for his posting in Delhi as per the policy decision, more so in view 

of the ailment of his wife. 

 In 	the circumstances, 	considering all the aspects 	of the 

matter and for the ends of justice I am 	of the view that this is a 

fit case in which the authority, namely the respondents need to 

reconsider the matter afresh in the light of the vacancy position. If 

the authority for any reason, despite best effort cannot acco m m odate 

him in Delhi they may explore the possibility of posting the applicant 

at a place near to Delhi so that he can look after the family interest. 

 Subject to 	the 	observations 	made 	above 	the 	application 

is disposed of. No order as to costs. 

( D. N. CHOW DHURY ) 
VICE-CHAIRMAN 

03 

nk m 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
LUWAHATI1ENCH AT GUWAHATI, 

(N APPLICATION 	UNDER SECTION 	19 	OF 	THE 

CENTRAL ADMINISTRATIVE TRIBUNAL 	ACT q 	1985) 

-I 
f'T 	I 

aFve TribUfl*I ORIGINAL APPLICATION NO 	1 OF 2001 

27U620 
Sri 	Ved 	Frak:ash 	Devrani 	Applicant. 

I 	Guwati BeC 
Versus- 

The Union 	of 	India 	& Ors.. 	-Respondents 

- I 	N 	D 	E. 	X 

Si.. No.. 	Particulars Page No. 

IJ Application i 	to 

2. Verjicatjon 	. 

3.. Annexure-A - t3 	2 
4. Annexure-B.. - 

5, Ann exure-C 4- 
6. Annexure-D - 304t 

Fid 

AdAUcate. & 

N 

F 	. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	- 
-- GUW4HATI BENCH AT GUWAHATI, 

(AN APPLICATION UNDER SECTION 1 	OF THE 

Lj1RAL ADMINISTRATIVE TRIBUNAL ACT 198) 

r 	 1• 

	

•.-aivTribunaI1 	
APPLICATION NO.OF 20. ORIGINAL 

27U2W 

Beach  B E T W E E N 

Sri Ved Frai::ash Devranj 

Office Assistant 

Of fice of the Centre Incharge 

Central Institute of Hindi R. G.  

Baruah Road Ganeshguri 

Guwahatj--. 

- Applicant, 

-AND-- 

1] 	The Union of India, represented 

•by the • Secretary, Miflistry of 

Human Resource and Development 

Department, New- Dlhj, 

23 	The Director, Central Institute 

of LHindi, Sansthan Mary, Agra 

FO-Agra UttarPraciesh, 

PIN -.-28200 5 .  

3] 	The 	Centre 	Incharqe, 	Central 

InstItute, of Hindi, R. G. Baruah 

Road, C3aneshguri Guwahati-6 

- R es pond e n t s 
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DETAILS OF THE APFLICATION 

PARTICULARS OF THE ORDER AGAINST 

(JHICH THE APPLICATION IS MA.DE 

This applicatio,, is 	not 	made against 
any 	specific order 	but 	it is 	made 	for seeking 

• 	 a 	direction from 	this 	Hon'ble 	Tribunal 
directinq 	the Respondents 	to consider the 
representation filed 	by 	the applicant to 
transfer 	him in his 	choiciz. 	place 	of 	posting in 

of 
• 	 posting 	in 	the North--Easterr Region' 	as per  

Office 	Memorandum 	vide 	No 

dated 	14 - 12-1953 issued 	by 	the Government of 
India 	Ministry of 	Expenditure New 	Dlhi 

2. 	JURISDICTION OF THE TRIBUNAL 

The 	applicant 	declares 	that 	t h e 

subject matter of the instant application is 

within the jurisdiction o-F the Honble 

Tribunal 

LIMITATION 

T h e applicant further declares that 

the subject matter of the instant applicatjor 

is within th 6 limitation prescribed under 

Section 21 of the Administrajive Tribunal. Act 

1985.   

FACTS OF THE CASE 

c7 
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Facts of the case in brief are g i v e n 

belcwn 

41 	T h a t 	your 	humble 	applicant 	is. a 

citizen of India and as sLtch he is entitled 

to all the rights and privileges guaranteed 

under the Constitution of India 

4 2 	That your appl icant was appointed as 

in Kendriya Hindi Sanghathan on 13-02-

1984, He was p r o m o t e d to the post of the 

Office. Assistant vide Office Memorandum No 

FDPC-35/93-941/43 dated 06-09-1993 and he 

joined at the Guwahati Centre on 23--2-1994, 

43• 	That your applicant begs to state 

that he h a s already served in the North 

Eastern Reion more than his fixed tenure as 

per Office Memorandum of the Government of 

India vide No 20014/3/33-D-IV dated 14-12-

1983 issued by the Ministry of Ependiture. 

Now your applicant is entitled for his choice 

place of posting. 

It is pertinent to mention here that 

as per Government of India. Ministry of 

Finance and Department of Expenditure q  New 

Delhi vide Office Memorandum No. 20014/3/83 

D/IV dated 14-12-1933 it has been stated 

'there wilL be a fixed tenure of posting at 

any PlacO of North Eastern Region is t h r e e 

years and 2 years respectively as per there 

length service and after completion of fixed 
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tenure of 	service the Central 	Government 

Officers/employees may be considered f o r 

posting to station of. their choice as far as 

possible. 

Annexure- is the photocopy of Office 

Memorandum of the Gavernmertt of India 

v.ide No, 2014/3/83-D-Iv dated 14-12-

1983. 

4,4 	That 	your 	applicant, 	begs 	to 	state 
that 	his 	w.fe 	Mrs. 	Sheela 	Devranj 	is 	also 

• working 	•nder 	'the 	Government 	of 	Delhi 	and she 
is from 	Breast 	Tumor. 	She 	is 	under 

0  

reaqrnt 	of 	AIIMS 	Hospital, 	New 	Delhi, His 
sons 	and 	daughters 	are 	studying 	under the 

D1hi 	University 	and 	also 	under 	CBSC, New 
Delhi. 	His 	son 	is 	appearing 	ClassXII 	final 

examination 	on 	March, 	2002. 	Your 	applicant is 

also entitled 	to 	be 	posted 	in 	New 	Delhi 	as per 

Government 	of 	India 	 urn 	dater 	12-06- 
1997 	regarding 	posting 	of 	husband 	and 	wife t 

the same station, 

,i:t 	may 	be 	stated 	that 	under the 
Government 	of 	India 	Office 	Memorandum No, 
28034/2/97 	Estt(A) 	dated 	12-06-1997 	issued by 
the 	Department 	of 	Personnel 	and 	Training., it 
has 	been 	stated 	that 	the 	husband 	and 	wife may 
invariably 	be 	posted 	together 	in 	o r d e r to 
enable 	them 	to 	lead.a normal 	family 	life, 

V 	' 
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Annexure-B to B4 are the photocopies 

of Medical Prescriptions issued by 

the AIIMS Hospita1s New Delhi. 

Annexure-C is the photocopy of Govt 

of India Officze Memos No 	2834/2/97 

Estt(A) •dated 12-06-1997. 

4 	 That 	the 	applicant 	begs 	to 	state that 
the 	he 	h a s 	filed 	representations 	before the 

Respondents 	since 	3-01-1996 	for 	h i s: 	choice 

place 	of 	posting 	after 	completion 	of 	his 	fixed 

tenure 	in 	the 	North 	Eastern 	Region. 	In 	these 

representations 	he 	has 	also 	stated 	about his 

domestic 	problems 	at 	Delhi 	and 	also 	about his 
wife s 	prolonged 	illness 	Fut 	the 	Respondents q  

partcu]ariy, 	the 	Respondent 	No 	2 	d i d n o t 
transfer 	the applicant 	to 	New Del hi 	as 	per h i s 
choice 	place 	of 	posting 	in 	spite 	of the 
Respondent 	No 	I 	Ministry 	Human 	Resource and 

Development s 	strong 	recommendations 	in t h i s 

regard. 

Annexures-D to D 	a r e the photo- 

copies of the such recommendations. 

made by the Office of the Respondent 

No I 

461 	That your applicant begs to state 

that respondent No 2 did not take steps for 

transfer of the applicant to N e w Delhi 

ignoring the representatiors and recommenda-

tions of the Respondent No. 1. and t h e 

Respondent No have also violated Government 
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of 	India 	Circular 	regarding 	postings 	and 

transfer.s of Officers and employees who have 

completed fi<ed tenure in the North Eastern 

Region., 

• 46 	That your applicant begs to state 

t h a t 	the 	Respondents 	have 	violated 	the 

6overnrnent Circular a n d orders Now your 

applicant apprehend he may n o t get justice 

from the Respondert No., 2 in spite of strong 

recommendations by the Offic:e of the 

Respondent No 2 and hence he has filed this 

Original Application before this Hon ble 

Tribunal for seeking Justice. 

47 	That your applicant, begs to state 

that ever since his entry to the service of 

this department he has been rendering his 

devotional, and sincere service to all, the 

concerned' higher authorities with ought most 

satisfaction. He all along carried out his 

transfer order without any protest and now he 

wants to settle his life at New Delhi but the 

• 	 Respondents intentionally deprived his legiti- 

• mate claim of choice place of posting at New 

Delhi. Although there are sufficient vacancies 

available at New Delhi and his wife and his 

family membes are 5 tay.ing at New Delhi. Due 

to illness of his wife the studies of his sons 

and daughters are al so hampering There is 'no 

body to look after them, they are helpless at 

New Delhi, He is also entitled for posting of 

Husband and Wife at the same station as per 

A 
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Government of India Office Memorandum datec: 

12 - 6-1997, 

4 	 That 	your applicant submits 	that the 
Respondents 	have resarting 	a colorab].e 	exer- 

cise of power to accommodatp their interested 

person in New Delhi 

That your applicant further submits 

that the action of the Respondents is highly 

illecjal, improper whimsical and also against 

the pci icy adopted by the Government of India 

410 	That in view of the facts and circum- 

stances it is a fit case for interference by 

the Honble Tribunal to protect the interest 

of the applicant and his family members 

41 	That this application is filed bona 

fide and for the interest of justice, 

5. 	GROUNDS 	FOR 	RELIEF 	WITH 	LEGAL 

PROVISIoN 

51 	For that 	due to the above reasons 
narrated 	in 	details 	the 	actions 	of 	the 

Responcents is in prima fade iliegal 	mala 

fide, arbitrary and without JLrisdiction and 

hence the same is liable to he set aside and 

quashed, 

5.2 	For that, the action of the Respon- 

dents is highly illegal, arbitrary and also 

violative of the Government Pol icy regarding 
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transfer of Government Officer a n d employee 

who have served in this North Eastern Region. 

53 	For that denial'of benefit of choice 

posting of the app licaht isin total violation 

of 	the 	Articles 	14, 	16 	a n d 	21 	of 	t he 

Consti tLttion of I n d i a in as much other 

similarly stuafed employees have been granted 

the said benefit. 

5.4 	For that, if is settled proposition 

of law that w h e n t h e s a m e principle have been 

laid down in given cases, all the persons who 

are similarly situated should be granted the 

said bnefjts. 

55 	For that, the applicant having been 

denied the said benefit without any reasonable 

excuse by the Respondents and as such, proper 

rd iefs are required to be granted to the 

applicant. 

5.6 	For that, the action of the Respon- 

dents is arbitrary, mala fide and discrimi-

natory with an ill, motive. 

57 	For the, in any view of the matter 

the action of the respondents are not 

sustainable and hence the same is liable to be 

set aside and quashed 

The applicant craves leave of this Hon' ble 

Tribunal to advance further grounds at the 

time of hearing of this instant appi ication, 
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6 	DETAILS OF REMEDIES EXHAUST.ED 

That there is no other alterntiv 

and efficacious remedy available to the app1i-

cnts except invoking the jurisdiction of this 

Honble Tribunal under Section 19 of t h e 

Administrative Tribunal Act 1985. 

7. 	MATTERS NOT PREVIOUSLy FILED OR 

PENDI1'JG IN ANY OTHER COURT 

That the appl * icants further declare 

that they have not filed any appiicatjon writ 

petition or suit in respect of the subject 

matter of the instant application before any 

other Court authority n o r any such 

application q  writ petition or suit is pending 

before any of them, 

B. 	RELIEF SOUGHT FOR 

Under the facts and circumstances stated 

above the applicants most respectfully prayed 

that your Lordship may be pleased to admit 

this application call for the records of the 

- 

	

	 case, issue notices to the Respondent as to 

why the relief and reliefs sought for by the 

- 

	

	 applicant may not be granted and after hearing 

the parties and the caue or causes that may 

• 	 be shown your Lordship may be pleased to 

• 	 direct the Respondents to. give the following 

reliefs, 

tl_~ 



/ 
8.1 	That the Respondents 	particularly,  

the Fespondent No. 2 may be. directed by the  

Hon bie Tribunal to transfer the applicant to 

New Delhi as per Office Memo. And Government 

Circulars . mentioned a b o v e- in the i n s t a n t 

application. 

8.2 	Cost of the application. 

8.3 	To pass any other relief or reliefs 

to which the applicant may he entitled and as 

may be deem fit and proper by the Hon' ble 

Tribunal. 

9. 	INTERIM ORDER PRAYED FOR: 

At this stage the applicant do not 

seek any 	interim order 	but 	the 	Honble 

Tribunal may pass order or orders as deem fit 

and proper. 

1. 	Application Is Filed Through 

Advocate. 

Particulars of I.P.O.: 

I.P.O.NO, 

Date Of Issue 

issued from 

Payable at 	
tAb.KL1 

LIST OF ENCLOSURES.: 

As stated above. 

.. Verification. 
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VERIFICATION 

I 	Sri Ved' Prakash Devrani q  Office 

Assistant 	Office of the Center In-charge q  

Central Institute of Hindi R 6 Earuah Road 

Ganeshguri 	Suwahati-6 do hereby solemnly 

verify that the statements made in paragraphs 

cy 7 	are true to my knowledge 

those made in paragraphs 	-t 

are 	being 	matters 	of 

records are true to my information derived 

therefrom which I believe to be true and those 

made in paragraph 5 are true to my legal 

advice and I have not suppressed any material 

facts. 	 . . 

And I sign this verificatibn today on thia. 

the 	day of. August 21 at Guwahati 

V_aek fl_kJ~ 
Declarant. 
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No 2 OO1 1 / 3 

Governrneiit of ir ia 

Min13Vtr'yof FrApenditure 

I 	V 	 Ni elhj, the 14the 0 83 
Copy of 	 0.M- No.4(19)/83 	dy-I 

: 	
dL;, 1i13c4 

UJL:t t Jll'nco  and 	r.(.)cjjjt:Lcs 	for civilian 

OrnplOyoes of the Central Oovt ., servants 

inthe states 	fld 'Union Terrtor- 0f 

the North 1w tern Pcc'jirt 	- 	i1flPrOV3WQr4. 	V  
V. 	

thereon_ 	
V 

• 	
The liced for i3ttacting c)iY3 	reainjng the 

sorvJ.cc 	of competent officor 	fr service in the 

North Etiterr- Region compriniiiy Lhe Stotes 	of.  1300rn, 

Meghalayi, Manipur, Nagiand and Tripura and the 

Ui'iio 	'rerritrje 	
V 	

Iruriecha1 Pridsh rnd M1zorm 

hs been engg1g the attention of the Gt, for 
some timo 	The Govt, had appoired a corrnjttee 

V 

UI 	er the Ch 	rmazshj 	of 	cory, Doprront of Por 
V 

V 	
onnel i.mTj /minjstrtjve Ref orrns, 	to r evi 	the ...ew .' 

V  

I: 

V 	

, 	 V•. V.*(V FV 	.ij 
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LLtng all 	ce cnd 	ci1jtj 	drnjsaLbj 
to tho 

v  aciou sCatagorj, or CiVflj 	Cra1 
G(1tErnploys Seryig ih tb is IEgion a r)d to 
sugge 	

uitable emprovomont 	The eco  tions Of 
 the cmt a havc been Cnrag ul l  

by the Gov 	
-' th Prjdent is now pl eased  

to decide 

., 

There will be a fjdd tenui 
r e o 

of 3 yCarsat.a time for officers with servjc 

of io 
years or lg and of 2 yocrs 

at the time  for off±cers.w'jth more th ' n 10 yrs 3  of service, 
Periods of lea 	

traiig, eta, I n Cases of 
/ 15 days per ye.Or Will.lbo e(Cudd in the  tenure 	iod f 2/3 yeri. 

Officers on cotnplotjori. 
Of th&, fixed, 

thnure Of cerico melltionedab, 

may be considered for 
PO3tIng t0 8t0tiono f t ir ChOjo. 

Th 	L 	
Of i_ho cor1Ucl 

emp1oe to the 	
Territories Of the 

North 	
will 	tly L,o for 	yOrc 7 

cIL 	' 

H 
•' 	':: 

, 	
- 

................. . . ....... .... 

- 
- 	

I 
-.--- 	•-• 	 ••- 
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61 	 WIich can be CXtdj 	xceotiona1 CaSeS in 
ot pubiuc aerviceni walL a 	hon 

when the employa 	conce,hed is preparod to stay 

longs, •, Thd adrAisaible deputation allncS will 

A-so bC continue and be paid during the period 

• 	 of dc-put tion of extended 0  

trl d eu titi/rj fl j 

DP?SL1r. con 
records 

StOtisfctory performces of duti cs  for the 
PrOvicribvJ Lanure• j tho NirthEastern ahell 

be given due r ec Ognit-iOn in the case of eligibl 
officers in the  / 

/ PrOMotion in c adro oOLj, 

I)upuL 	t cuntr:i.Lonura. Q1jj 	arvJ 

(c) 	COUrD of trin1ng abroad. 

The gonel requirament of,  ct loit thro 
• 	yrLvjcoo in a cadre PL bC:n tw Conirn1 

1 	• 

0 	 • 

- ' 	

- :: - ' - - -- ---- 	 - 	 -- 	 - 

-I 	
* 

' 	 '? 
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ture dputaton my beeuadto two yor3 
in 

of 	
tjto• x services i 	he. NOrth1st 

I 

specific entry 1Tha1.]. ho hir.i 	ti CJ of aLL 	
who rnd 	

a full torlure of srVj 	1 11 
-the North Ezastern Reg 	to thit eff 

Contral Got0 

"vil.ianemploy0  who have 7L1 Ind i a
Liability will be gran 	a 

IZ 
d.Uty) a1LO 	

at tht0 of 25 pQr Cent 
p Sbjoct to a 

CCiljg 	
Rs0400/ per 

monthon postingtoany station  in ti0 NorthRCço  

from 	

Sch Oftji0 
employees who are excempt 

of iflcome tax will, however
bot 

 .01 CLigib1 	or this pecj 	uty) 

ScjL !Duty) ?llowaflces will be in addjtj
0  y 

	doputat 	
(duty) allowances already Ln  

	

g drawn Subject to 
the cor.lUitjon th 	the tot. of 	

uty) alLow3fl3 like 
sc1 coesutQry 	

Ica1ity) .11Qwrjces 

S S 

,. 	.. 	 . . 
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v) 
	1COfliorjr1 

The rate of the allowances will be 5% of 

bascipay Subject to a minjinuin of Rs.5o/ 
p.m 

admjssjbl0 toall omplyees.wjtt 	
any pay 

The above 11Wc 	Will be WINissible 
with °ffect from 17.82 in the case of 

The ratesOf 
	 will be as follow8 

for the whola of Manpu 
y- 

ay Upto Rs,2 O/ 	Rs,40 P.M 
ay Upto its. 20/ 	ts0 of basic pay 

Subjoct to rrnxj rnurfl  

Rs.15O/ 	m0 

/ .... ............................................... 

( 	 • 

- 
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Air  
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V- 

Thra tesif the 	
will b 

- 

	

a) Difficult areF. 	25 	
Pay subject 

to a  minimumof 

50/ ad a 'oximu, 
of lSO/p 

bYorr 	

N Rs02 O/ Rs.Q/ 

Tay above Rs20/ 15% of basic pay 

Subject to a n1a1mun 

Of Rs,150/ Pm 

- 	

will be no change in the CXiStIng rates 

PL  
alloancos adrr)is(jb(1 

Nagalanand and Mjzor= and the 
UXisting 	

of Disturhanc 
allOWflCGQ OdrIjS5j1)1Q • in 8Pecjfi 	aro 	of Mizojm 	 . 

Y) 
on  

,rh rcitj3 
of tho Praez1tr1 

t 	 R1o3) that he eix9 	1 ioazc is not adflI:L!JcJj,0 fo 

. 	 ( 

:- 	 - . .• 	 .. 	 • 
4- 	 ,. 
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7L, 

V/ V 	 jOrnoy C'flhistcd 	conrc 	•.'fl with intitj1 
It *poVL1V 	 in C&13  O f jour 1- 10yJ for 	initit 1 V 	

0 Pp°ifltrnent to a poj,t in --'-' 	1 - 

for travi.11ing al1- 

arQ/iCcond cluor rail f 
in 

. 	 Case' of first: 4 0  

ervrrit hi:i)cU 

' V 

V 	 V. 

LflL. INOLtfl 	3 tQrfl Region 
lirnitd 

. to 	by btm V 

rã for roud/miljng 

ixns for the GYTt Q  

will be avjlable 

. VVVV V 	 . 

tvi) 	 itncL. 3]; lOflCf)rhourfl 01-1  

transfer V 

	

In relaxation of ords below SR11, 	On V 	
transfer to a stt:ioh in the NorthEa3tcrn Region, 
the family I the Govt0 servantes not Gccmpny 

him, the Governrncrtsorvnt will 
bpajU travelling 

/allowances On Vtcr for self only for transit porio 
t:o join the poot ofid wifl be pruijtt 	to Curry 
persor)Lcl eff e cts upt~o 1/3 of his 
at Govt, V C Ot or h avo o 	C(1uiv)lor1t of 

1/3rd or his entitlement of the differc  

	

ntein 	V 

weight. Of the peronno]. Offct!., 

carrying and 1/3rd of his Cnt1tie11ntus Lho Case 
may be in hue of thu coot oI trans ortaLjor o f 
baggage0 	n CQ the family ucconjc the 

1 

	

V. 	( 

	

V•

- . 	-V-V  - - 	
"r-- ' -. - 	

-. V 	
r- -... ......

. 'Irr .%-,_ -__. 	
- 	 V"* • 	 -C". 

V 	

•.V.,V. 

'V - 	•VV• 	 ' 	 . 	
V 
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Govt serv-]t °fl pfer thci Gct1 	 bo 
entitled to the exsing amjajb 	trnv11ing 
alla'anceo includ 	0 cosL of 

as 
charges of the adrnjs3jble weight of thc baggage 

atual1ycrrj 	
The above provioo 	iill 

otuy.' 171 Journey on trns 	bc)t ftdm 
the Nortj 	 çj;ton 

R oad miila9e f3rtrap 

Pensonel  

In the relaxation of orders bolow SR lb 
for tror potati n  Of the por:Jonnol o1:fCc(:s on 

trrin-9fer hetw 	two 14 iffaromt atetionfl in the 
/ 

North Eastern Region, higher raLc; of all)nces 

' admisihle for tranp)tjOfl in 	class cities 
OubJCciz to the actual. oxponlj t:uro i,t1urc 	thc 
Govto.  servant will be admjssjbL 0  

N 

(viii) 	iflifl.imewith1oavct 

in the,  case of Govt 4  servnt xJ prO6ec1dj 
Ofl leave on frcn a place of posting irA Nor Ui 	ter 

Region, the peribd of travelling exces, ; of two d's 

0 

,-----,---.-.. 	
-----. 	-., - -- ..,..-. - ____•__..v-- 	-' _._ 	,,..•,, .,. 	

•.'• 
	 / 

.-. 
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T , 
from tile stj 	of posting to outside tht 

1. 
rjon wL1 be trotj ai Joining timeo 	The 

will be odmjsib10 on 
rutun 

:Ovt Gervt who loqvo hJ.ri 
o ld duty  _qtatjonor anoth 

•p1c Ofesjdeflce.fo thG 
family will have to 

optj 	to-avai ' la of the existing leave travel 

cor0 of Journey to home town oncL In 
blockpe riod 	

2 years or in lieu thereof, - 
facI1ty 	 for lairna a 3 .2 once 	yar fro11 the Sta 

tiono postj the north CQstorn regjo 
to 

Vol 
hia hornetn or Place 

WhGTG the f4,mil y  is  
rsid1ng andf,jfl, 	

•fciljt for the 
• family-  r es t,r ic ted to his 	

nd two 
dependee chIldren only) also tx to travel once 
atyear to 	 employee at 	the ototion Of "  per,, tin'g,"in : the north eastern rogjo 	In çaa • 	the 

the
OJ tof travel fbr the initj3i stage 

400 Ms. will
by j.ho ofjc 

H 	
H 

:----•, ...... 
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Officers drawing pay of 1G2250/ or 

above and their famjlj 	i 	pou 	a 	o 
dopendt children fto 10 yr 	for boy; 	nd 2 for 

cjir1),iU be Chewed aro t:avol 

gOrtala and calcu tta ark] 
ViCO wh 	per 	

urny rnntjo3 in t 

Where the children do not :jccompanythe 
 / GOvto servont to the rorti 	

rio1 Ci1i 
up 	

be 
admissible in respect of ch i).dr  

t a 	
ctudyj2- at the 

last •tjo of POi 	
o the enpoy00 

of any other
n, rid 

station vYere the chiidr0 renjj0 Withou 
any resrjctjon of 	

t  pay drawn by tho GOVtG 
If childrenstudyjn ifl sch9 	

ar put In hosteis 
at the 

letMtt2fl Of  t0tiLI or:my other 
tCtio, th e. Govte,  uorvont servant COnCrt1cJJ will 

be given hoi0l sUbsidy without otr restj 

2. 	 I4 bov0 o 	ors 	isc Jji nni put C.v) 

will alao butetj mutanis apply to Cntra1 Govt 
e/j 2u Cos 	

t And arnaL irvI jj 	:rfs Lrj 

t 

••..........-, 'i;; 
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Thus a oders will take ffct from it 

Nov,' 93 nd wili 	n in force for a prjod of i 
three years upto 31st Oct1986 0  

4 	ili existing Specj1 	 facil 

ties and Conceu,rth Oxtondc) by any :Jpcci1 

orders byhe 	
of the 

Cdvt , to  thjj.r own OItipLyjj in 

North Eastern' Regjor will 	withôr 	frn.the date 
o effect of ,  the orders cOntainod in this office 

memoreun, 

5. 	
SOParate orders will be issd in respect o f 

other rec3irr a tioni of t ho coithjt 	ftru to in  
pragrEp h. 1 as a nd when dicjsj or are taken by then / 

/ byth Gov,t, 

6, 	, 	In S  o fnr ao I)orJc)ns sorving lu Iho India 
iudit & l.Ccount Deptt 

are concern, those orders 
isthe 	

after Consultation with Ôornptroller and' 

1uditor General of India. 

(s.c. Mahalj.k) 
Ut oay to thu 	vt.f 

IK 

• 1 

* 

2 	 - 	- 	 -- 

4 ,-, 	---- 	 - 	 - 
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SMOKING PROHIBITED IN HOSPITAL PREMISES 	i5o 

A.I.LM.S HOSPITAL 

trnent 

Unit  - 	
L 

•'? 

j/Name 	
,AddresS 

FISIW/H/DIQl 	Sox 	Ago 

1g3 	_ 

DagflQSiS 

'Date 

H 	3MAY 1999 

3II) 

Zqillt 

Treatment 
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SMOKING PROHIBITED IN HOSPITAL PREMISES 

310 Ho 3110 fo j o  
AJ.LM.S. HOSPITAL  

o o fo 31 NIv UT 	 OPR-G 
Out Patienpepartrnent 

Depl. 	
O.P.D. Aegd. No, 

It/Numo 	
Il'i 	it 	 It/Addros 

F/S/W/HJo/0, 	Sex 	Ao 	
,:2 /4: c/(ECLA )CVNi

[V.p
vN, 	

2 

liqll 

Diagnosis 

Q16' 
	

, 	

T:ent 

?P L4_  cd?L)  

-t 	 4,t,OWL? 

. 	I 

 

ail, 
	

'  
t o eo b4't' 

eç/ 	2 3
fra;.Ui (L:V 	tQt/1 

V 
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SMOKING PROHIBITED IN HOSPITAL PREMISES / 50  

310 1110 3110 fo o 
A.I.l.M.S. HOSPITAL 	" 

o 	o fo 3rI1i  
Out Patient Department 

Unit 

tT/ Name 

F/SNbf/H/D/of 

To 

O.F 

Sex 

( 1 2L(sf 1g. 
io 10 tM 7 1 o 

I.D. Ragd. F'lo. 

'Address 
Age 

IT19 
Diagnosis 

Date 
	

MITT 
Treatment 

(01 

AL 

QaAJJQ 

I I 	/0 

4 ,  

5 

1 1 
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SMOKING PROHIBITED IN HOSPITAL PREMISES 	50 
alo IRO no fo io 

	

- 	 . 

A.I.I.M.S. HOSPITAL ?nzp4TiI9 v 

o RIO fo 311JT 	 OPR-6 LiJ 	
;OUt Patient Department 

Unit 	Wc 	- 

iir'i 	3) 	 o tio No tutv(  Tjo, 
Dept. 	 O.P.D. flogd. No.  

9I1/Name 1///qv 1iTi 9 i/Address 
F/S/Vs//ti/DIal Sox Ago 

rqqm 
Diagnosis 

) 
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LOW, 

/1 	SMOKING PROHIBITED IN HOSPITAL PREMISES 	
50 . 310 llo 3110 No io 	 j 

/ A
. I . I . M . S. HOSPITAL 	/ 

7TUvp 	t4q 

- 	 o to o 3rfti 	 OPR-6 
Out Patient Department 

Unit 	 'V 

9r2/ Name 	
fir 	II 	 TT/Address F/Sm/HID/of 	I Sax 	Ao d 	V 

Diagnosis 

Treatmont 

LI 

(01 

4.p f,>~ 'lAA 

AJJ 
/0 	

.1 I /0 

ePL4 
/\- 	 V  

Nov if 

/ 
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o: O J ic'? M(IflOJL11r.1Uffl I'Jo . 2Ot)3 	
12th JuI'io, 

19) rcciVed from 	 stry of
.  Pr3OnflCl, Public GriVt11c 

Pens ions (DOP2) 

-) OS tinc,2  

The undrsicJflCdi.5 
directed to say that on the subject 

i  

mentioned abov, Government had issueddetailed 
gidlifleS. vide 

00 .28O34/7/86Stt. (M)' d ated3.4.86,The ifth cntral'PY 

Can i$i0F1 
has now recOT nd'th1t ot.'oflly the existing instrUC 

bionS regarding the nced to post1 -jub0fld' and wife at the' same' 'H 

station need to 
be reiterated, it has also reco(unefidCcJ that the 

scope of these instrUCti0'IS 
should be widened to 'includ the 

provision that where post at the.approPriate level eXISt in thO 
orcjmn$tiOfi at the same sttion, the husband and wifi may invaria-

bly be posted together in ordertO 
erible then to lead .a.nortflal 

'family life and look after the welfare of the children,e5PeciahlY 

till the chiidreI? are 10 yearS' o age. 	 '. 
I 	,• 	'' 

2. 	
The Covernment','. atr' cons ideriflJ the m3tter, has i3Cidd to 

;ccpt this recomI'eIatifl of the 'ifth Critral Pay CotiimiiOr" 

Accordingly,' Jt . 
 is' rcitcn;ated' that all i.iinistries/DePartut5 should 

strictly adhere to the guidelineS laid down in o.F1.O.28034/
7 / 6 ' 

stt. () dated 3.4.6 whii deciding on the reqwStS for posting 

of husband and wife at' the same station 
and should ensure that 

such pos€ing. is iyariabiY done, 
especiallY till their children 

r.tre 10 yearS of age, if posts at the appropriate level exist in 

th organ i::nti0fl' at the same statioflflC.I if no acnifiiStrati 	PJ:O)l01I 

are expected to rsult as a coisequeflCe. 

3. 	
It is further' clarified that even in casuS where only 'the 

wife is a jovern:2nIt 	
vunt, the conceSSiOfl ci oratd in paJ:a 

'2 of this 0-1-1- would be ndmiSSiblC to the government servant. 

rfIese instructionS would be applic ble only 'to post:s within 

the same department and ,ould not aPlY on a po in t iflefit ufldOZ the 

Ccntrl taff,inç; Schenc.  

• 	,, 	 ,, 	 .. 

 

A cof: thi 'J prLeI1ts '0 • M. lb . 2UO3/7/Url U;. (A) 

dated 3.4 .O6,'is,mcl03 1  or rady'.retereflPe and guidance. 

	

( i.urI 	i' S1iiG 
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MOST 1MED IAED lATE 

No. r. 6 56,96_DII (14 
of India 

Ministry of Human flesource Development 
Department of Educati on  

'Languages Division 

New Delhi, the 8 th ,j anuary, 1999. 
To, 

The lirector, 
Vfld -j 	Hlnrjj 
fl'inj Santhan 1 arg, 

- 82po5. 

Sub- Rgue5 
of Smt. Sheela DeVrani for transfer of her husband Shrj. Vd Prakasli De 'irnj 0EEIce Assistant • 2a_ioDethj 

Sir ,  

I am d.trected to refer to your lettez No. 
	 ill1

9/3821 dtj 	
on the subject mentioned above arid to reque you to clarify what 

your declj.0, viz., "The transfr of Shri Ved Prakh Devranj will be made on Priority 
bj5 alongv7lth Other Off ic' Aij's Ple,ie con.jy- 

whetter or not Shri Devranj will be 
trans 

ferred to Delhi ihorti, 	1f yes, by when? 

YoUrs fiithfuliy, 

( B.D. 3ERyj4 ) 
'JNDE 	ru.rRy 

¼- 

I 

2 



No. F. 
Govt. of India 

Ministry of Human Resource Deveiopmciit 
Dcpartment of l!ducati.oii 

Languages l)ivjsjün 

New l)clhi, the lS" MarciL 1999 
To, 

The Dir t6, 

equest '  of Smi. Shela- Devrani for trans11' of her husbaid S'hri Ved Prakash Devran, Office Assis-taI)1 from Guwahatj to Delhi. 

Sir, 

I am 
directed to refer to your letter No. F. V-l5/9899/6263 dated 3.2.99 on the 

subject mentioned above, that your plea that since he was sent to Guwahati Ccntrc on 
promotioi and 

hence his posting to Guwahati Centre cannot be treated as 1ransl, cannot hold good after five years. 

As per 
rules some concessjjj5' are, admissible to the officers transfc) North-

"Eastern Regions-Inter-alia a fix tenure of 2 years has been fixed for stall with more than 
10 years of Service., it has also been nientioned that after completion of fixed tenure

s  
officers may be considered for posting to a station-of their choice as far as possible. Shri 
Devrani has completed five years at Guwahati/siiillong Centres and he can 'be translerfc(I 
to Delhi Centre since his wife is also working in Delhi. It is requesLed that necessary 
action in this regard may please be taken immediatly and action taken report be sent 

to this Ministry at an early date, so that a suitable reply may be sent to Sun Rajendra Anihotri, Mi', (Lok Sabha), 

Yours 1hiffil'uIIy,  

(B.D.BERWAL) 
UNDER SECRETARY 

/ 

H - 	 5 
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i Gct 	iistrthQ ritE 

1 it 

IN THE CN 	IJ3UNAL 

• .:GUWAHATI.'.BENdH.:::.GuWAHI.. 

• _ 

ri V.P. ivrani 

V3'., . 

Un1oof.Indja &Ors. 

In the matter of
. $ 

Written statements submitted by the  

respondents 

The 1 ritten statements of the abovenoted respondents 

aeias follOw$ Z 

That with regard to the statements made in para 1, 

the respondenta beg to stt that according. to Kend.'riya. Hindi 

Snthan's ibransferGuide lines ar iVed Prakash Mevrani was 

nct transferred to Guwabati Centre but he was posted there 

tion.( &nnexure -1 ). 

J 	That with regard to the statement a made in para 2, 3, 

441 arid 4.2, the respondents beg to offer no comments. 

3 1  iThat with regard to the statements made in para 4.3,. 

the 'espondents beg to state that the interest of .ansthan and 

in vIew of administrative provisions Sri Ved Prakash Devrani 

transferred in course of time. 

p. 



/ 

S 	
, 

-2- 

4. 	That with regard to the statements made in para 4.4, 

the respondents beg, to state that Govt • of India'è 0 .M M . No. 

..,0-3 0017/9/97 C.J.Para -4, dated 23.6.1997 1  it is clearly 

written - 

" These instructions would be applicable only to 

posts with in same Department C. enclosure -2 ).. 

"Sri 'd Prakash .Devrani is working in Rendriya 

Hindi San8than but his wife is working in Delhi 

Govt. Department in which husband, and wife are 

working are not same •" 	 . 

50 	 That with regard to the atatementà made inpara .4 .5, 

the respondents beg to state that Sri 'Ved Prash De'ani.wanted 

himself to be transferred to Delhi Centre. but at the moment 

there is no Post vacant at Delhi Centre. 

- 

6. 	That with,regard to the statements made in para 4.6, 

the respondents beg to state that looking into the intere at. of 

Sansth.an respondents are trying tb best to transfer, Sri Ted-

Praka}i Devraxii according to his, choice. 

That with regard to the statements made in para 4.7, 

he respondents beg to state that Sri Ved Prakash Dèa'ani is'.not 

tranferredbL4 itishis posting.. It is not correct that there 

are enough vacancies in the Delhi. Centre • In DeLhi Centre one 

Single Office Assistant Post id existing on which. Smt. Puehpa 
- 

Nangia is working. This rule is applicable when the both husband 

and wife are working in the same Department. It is not possible 

to Implement when they are working in different Departments.. 

I 
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8. That with regard to the statements made In para 4.6, 

the respondents beg to state thati Mevrani has not placed. 

any fact. 	His al.egations.are illogical and baseless. 

90 That with regard to the statements made in para 4.9 1, 

the respondents beg to state that it is not correct to say 

tat $an atban has goe again et the Govt • of India 'e order. 

Nor it has done any,illegal, improper in the matter. 

10. That with regard to the statements made in para 

4.10 and 4.11 9  the respondents beg to offer no comment8. 
I 	 . 	. 	.. 	 . 

110.1, That with regard to the statements made inpara 5.1, 

the respondents beg to state that it is not correct and against 

te law. 	Sansthan has not done anything illegal nor working 

with: a malafide. intention. . 	.. 

 That witb.rogard to the statements made in. para5.2,. 

the respondents beg to. state that in full manner the policies . 	.' 	 . 
of aovt.'e,.,are being followed. 	Therefore it is not iLlegal and 

not arbitrary... 

That with regard to the statements made in paa'a 5•3, 

the respondents beg to state that in accordance to the provisions 

under Indian Constitution u;x the respondents are trying our,  

beat to post Sri Ved Prakash Devrani at his choice Centre )   Delhi- 

14 	That with regard to the statements made in para 5.4, 

the respondentth beg to state that it is Incorrect. Sri Batan'. 

Babu at Shillong Centre and Shri Gulab Singk Rawat at 1!yderbbad 

Cntre are working since long time • Die to non availability S  

I 
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of 0A .  they also had not been transferred. 

	

15. 	That with regard to the statements made in 
para 5.5, the respondents beg to state that whenever if 

thor is anypost availab 1 ejnhjOentre, r1 Ted 

	

Pr a 	lc& Devrani will be c 	transfer'ed there. 
. 	 ..• 	 .. 

	

160 	That with.regard to the statements made in 

paa the respondents beg to state that it is not 

eorrcjtoztk say that respondents functioning Is 

xnalaçide and disorirninatory. . 

	

17. 	That with regd to the statements made in 

pra..5 and 6 to 81 the respondents beg to offer no comments. 

It 

 

0 •  

is therefore 1  prayed that Your 

Lordships would be pleased to bear 

the partea, peruse the1eoords and. 

after hearing the parties and perusing 

the records, shall further be pleased 

to di,9mi,98 the appliqation with óost. 

Verification........... 

I,J 
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N  

Susheela Thomas, Centre Incharge, 	V  

Central Institute of Hindi, ta kams being autborised, 

do hereby ,  solemnly affirm and declare that the statements 

made in this, written statement are true to my bowledge 

and information and I have not suppressed any mater ial  V act. . 

And I sigim this verification on this 	V  7th day. 

V 

o f,  Meoember, 2001, 	 S 

-V - -S 	PeLe roJ 

V 	
Declarant.. V 

IL 
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.No. Ya15/9697/ 	 ted: 14.1 .1997. 

b: Reardjre ansfer of Sri Ved Prakash Devrani, 

Office Assistant from Guva.bati Centre to Delhi 

Centre. 

dittEfltiOflLj4 	— 

Jolnt Scretary (lianguages), education D eptt. 0  

l'linisti7 of Human 1eaource Development, Govt • of India, 

New Delhi. 

tb a a 	a — a — a 	 a a — — 
 

1 	Ministry with its vide letter No. 6-10/86 D-XI dated 5.7.1996 

has send a photocopy of Sri Vod Prakash Devranits letter dated 

10.6.1996 in which Sri Ved Prakash Devrani demanded his transfer 

from Guwahati to Delhi Centre. 

According to the rule and on his own consent Shir Veda 

Prakai Devrani was promoted from Upper Division Clerk and was 

posted at Guwabati Centre. 

It is not a transfer. In his letter he has mentioned 

the rule regarding the employee's who are working in North-East 

Region, This rule does not apply In this matter. 

Two Upper Division Clerks of Kendrlya Hlndi Sanathan, 

were promoted to the poet of Office Assistant and were posted 

at Hyderabad and Mysore Oertre Siaulteneously. Both the employees 

had taImn their duty charge before Sri Wd Prakash Devrani. They 

are al so demand&ng their tran sfter to Agra. 
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Here it is noteworthy that in transfer rules passed 

by the Ninistry for the Teachers, Officers and employees of 

the San tban, it is ole ar ly men t iorie d that p0 sting tbr ough 

promotion can not be acceded as transfer. 

In any clrcunutanoes if any decision regarding transfer 

of Office Assistant is being taken, the transfer will be done 

aocording to the seniority. 

No post of Office Assistant is vacant. Neither in Delhi 

Centre nor in Sansthan"s Head Quarter. 

In reference to the above mentioned facts it is not 

possible to transfer Sri Ved Prakash Devrani according to his 

demand. 

( K • La xmirarayan a ) 
Acting IRegistrar. 

Director 

The above comment is self explanatory. Sri Ved Prakash 

Devrani was not transferred to Guwahati but was given posting 

tbrough promotion • Therefore according to the rule it is not 

possible to consider his representa.tOn. Submitted to Hon'ble 

Chairman, Kendriya Rindi aikehan Nandal for information and 

order s. 

(Suxeah Xumar ) 
Joint Secretary (Lang's) 	 Officiate Director. 
I4inistry of Human Resourse Development 
Govt. of India, Depti. of Education 

astri Bbavan, New Delhi. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL., Qh_' 

• 	 GUWAHATI BENCH. GUWAHATI, 

• 	 • 

O A. NO. 337 OF 201. 

Shri Ved FraI::ash DE..• vrani 

 - 

 

fplicant. 

-Ver'sus 

- •. 	 The Union of India & CDrs 

- 	 -Fsspondents 

IN • THE METTER OF; 

Rejoinder submitted by t h e 

applicant 	aainst 	written 

statement 	filed 	by 	the 

Respondents. 

1] 	That with reqard to statemnt.s m a d e'  

in Paragraph I of the Written statement the 

applicant begs to state t h a t he h a s been 

transferred on Promotion a n d posted at 

Guwahati. Center as Office Assistant -From New 

Delhi Vide Shri Hukum Sinqh, Of f ice Assistant 

Guwahati Center who was transferred to Aqra 

Center Hence the statement made in Paragraph 

1 of the written statements are not correct. 

and also misleading to the Han' ble Tribunal 
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21 	That with regard to stat.ement made in 

paraqraph 2 of the written statement the 

app•licant -has no comment: 

3] 	That with reqard to statement made in 

paragraph 3 of t h es written statement the 

applicant beqs to state that he has joirted at 

the Guwahati Center on 23021994: His tenure 

h a s already been completed Accord inq to 

Government of India Memorandum there will he 

fixed tenure of posting at any place of North 

Eastern Regidn is 3(three) years and 2(two) 

y e a r s respectively as p e r there length of 

service and after completion of fixed tenure 

of service the Central Gover'nment O -fficer/ 

emplOyees may be considered for posting to 

station of their choice as far as possible: 

Moeover the Ministry of Human Resources 

Development Director (L...) Vide his letter datéc:! 

999 has requested the respondent No:2 

to transfer the applicant to New D1hi. Center.  

As such the statement made by the Respondents 

in paragraph 3 of the written statement are 

not correct also tinq to suppressed the real 

f a c t Of, the case 

is the photocopy of letter 

dated 35-1999 

41 	That with regard to statement made in 

paragraph 4 of the written statement s  the 

applicant begs to state that the Respondents 

are trying to mislead the Hone ble Tribunal by 
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not producing 'full test of the .Q M. dated 23 - 

6-1997 issued by the Government of India 

reqarding posting of Husbard & Wife In the 

said tM in paragraph VII it has been clearly 

wri-tten" 

'Where or,e Spouse in employed in the 

Central Government and the other 

spouse is ethployec:I under t h e State 

Government The Spouse employed under 

the Central Government may apply to 

the competent authority and the 

competent authority may post the s a i d 

officer to the station. Hence t h e 
i j  

statement made in paragraph 4' of the 

written statement are not correct 

51 	That with regard to statement made in 

paragraphs No 	567 and B of the written 
J I 

applicant, begs to state that same are not . 

correct and hence denied 	In the Del hi Center jr i 

one Smt 	Pushpa Nang4.a Of'ice Assisant is 

workirig 	since 	0 i-3 --- i973 	without 	being 

H  transferred. IiQ that post the applicant can be: 

easily transferred The rule regarding Husband 

and Wife posting at same 'station when they are 

workinq in different Department has been fully 

eiahhrate in this paragraph 4 of this' 

reioinder  

H 	 61 , 	That with regard to statement made in 

paragraph 9 of the written statement. the 
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applicant begs to 1.state that the same are not 

correct and false The Respondents have qone 

against the 6overnment of Inc:Iia various 

Circul. ar o r d e r s a n d also Memorandums issued 

time to time 

71 	 That with regard to statement made in 

paraqraph 10 of t h e written statement the 

applicant has no ccmment 

B] 	 That with regard to statement made in 

paragraphs 11 	12 and 13 of the \  written 

statements, The applicant begs to state that 

the same are not correct and false, 

91 	That with regard to statement made in 

paragrapft 14 of the written sttement the Y  

applicant b e g s to state that one S r i Ratan 

Bc%bU at Sh:illong Center is working since. 10th 

January 2000 not since long time as mentioned 

by the Respondents Hence the statement made 

in the written statement by the Respondents is 

misleading and also false, 

101 	That with regard to statement made in 

paragraphs 15 and 16 of the written statement 

the applicant begs to state the same are not 

correct. The Respondents hence not taken any 

steps to transfer the applicant to New Delhi 

Center inspite of clear cut recommendation 

given by the Ministry o-F Human Resoi.trces 

Department New Delhi. 

.1 
	

I 

( 

4)_'~ 

I.- 



L3 
J 

5 

/ 

11] 	That 	wfth 	reqarci 	to 	statement 	made in 

paraqraph 	17 	c:f 	the 	written 	statement the 

applicant 	hecis 	to 	offer 	no 	comment 

In 	view 	of 	the 	a b o v e 	t h e 	writt.en 
statement 	submitted 	by 	the 	Respondents are not 

correct 	and 	also 	misleading 	to 	the 	Hon'bie 

Tribunal 	The 	Respondents 	particularly the 

Respondent 	N2 	may 	be 	directed 	by 	the 	Honhle 

Tribunal 	to 	transfer 	the 	applicant 	to New 

Delhi 	as 	per 	choice 	of 	posting. 	In 	the 	above 

Circumstanc'es q 	the 	Respondents 	cannot 	deny the 

benefit 	choice 	place 	of 	postinq 	to the 

applicant 	without 	any valid 	reason. 

S 

-VERIFICATION. 

I 

I 
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VERIFICATION 

I 	Sri Ved Frakash Devrani 	Office 

Assistan 	Office of 	the Center 	Incharqe 

Central Institute of Hindi, R€L E(aruah Road 

aneshGur.i 	Guwahati-6 	do h e r e b y solemnly 

verify that the statement m a d e in t h e 

rejoinder are true to my knowiedqe belief and 

i n f or m a t 10 n a n ci n o m a t e r ± a]. f a c ts h a s b e e n 

suppessecL 

And I siqned this Verification today 

on t h i s \Clth day of Dec:ember 2001 at 

Guwahati. 

/ 	 Declarant 

/ 

I 
/. 
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• SAMAY SINCH 
.D1flF,OR (L) 

n.O.N9. .G_56/960.1I(L) 

.. P, 

S b0  

&~K 

- 	•.••, 

Dated 3.5.99 

011" 

Dear Dr. Jam, 

Please refer to the Sansthafl'S letter No.B_15/992000/875 
to this Minis 

dated 19.4.99 which is in response 	
try's letter of even 

number dated 18.3.99. 	
The MinistrY's letter dated 18.3.99 explainS 

the desirabilitY of transfer of Shri Vod Prakash Devrafli, Office 
to Doihi which is in consonance with the 

AnnifltOnt from (wflh"ti  
thin MIOIUI 

letter and spirit of An,iOXUrO- 2  of 	 L'Y'S letter  

D.lI(L) • i.e. guldolinoB for transfer or the employees of 
the 

Sonsthafl. The Guideline NoB. 5,9 and 12 may please be observed. 

In GuidelIne No.9, 5 
placement (posting) of an employee at Guwahati, 

Shillong, Mynoro and UyderabOd 
has heon given a different meaning in 

placement (posting) of an omplOyCO at the 
order to enforce such a  moment of his promotiOn in the exigencies of work at those Contrcu. 
However, such a placeiliont (posting) has the same ingredients oa the 

trnnnfor has, i.e., displacement from 
one place to another and 

facilities available under the Guideline No.7. 	NonO of these 

Guidelines debar him from being transferred to another CentrO. 

2. 	
The geographlCal/chimatic conditions at Guwahati and 

:lon' are different from those at Mysore shn 	
and Hyderabad. However, 

/
othOr employees who are transferred to Shillong nd GuWOhQtl 

ca be retained there for 2 year8, no logic appears to be justified to 
,/etain Shri DeVrarli at Guwahati' and Shillong foz unlimited period 

f solely on one 
ground that he was placed (postd) there on his 

promotiOn. Therefore, your repeated plea that since he was sent to 
Guwahati Centre on promotion and, hence, his posting to GUWShSti 

cannot hold Centre cannot be treated as transfer, 	
good after five 

yearn. 	
As stated earlier in this Ministry's letter of even number 

datod 18.3.09 and an laid down in Guideline No.5,. since Shri 
Devranl'5 wife Is working In Delhi, he can be transferred to 

the 

Delhi Centre. On the basiS of these factors, a reasonable 

presumption 
is made that the position of Shri DeVrafll Is different 

• from those Office AnSiOtafltfl who are posted at the Mysore and 

Hyderabad Centres. They 
may also be transferred from there Ofl tho 

basis of the reasonableness of their grounds of request and the 
exigencieS of work at Agra and other places. But simply because 
they could not be transferred from there and will not be 

transferred 

from there In noar future for the reasons best known to you, your 

• 	plea iflOt 
transferring Shri Devrani from Guwahati oven after a lapse 

of more than 5 yearS service there, does not hold good. 

Thoroforo, I would roquOnt you to look into this matter 

• . .2/- 

I.J 	 • 

14 

Th  
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rionnliY and nettle thie lonR pending iseue at an early date. 
FiaGO, aino 	UI31111 	youL' 	nctlou 	tnkon 	rcipOrt 	to 	thin 	MlnthtrY 

irnrn(diately. 

With regards, 

YoUi'n .oincoL'OlY 4 

Dr. Mahavir Saran Jam, 
Director, 
Kendriya Hindi Senethan, 
Hindi Sanuthait Marg,
AGRA- 20200 

-- 

(SAMAY SiNG 1 


